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THE GAUHATI HIGH COURT AT GUWAHATI
(HTGH COURI OF ASSAM, NAGAtAND, I'IIZORA|! AND ARUNACHAL PRADESH)

NO,HC.VII-O 7 t99t30a4lA

Shr Saptarshr Ga rg,

Jt. Rcq lst ra r (Vigl a ncc),
GaLrhati Hiqh CoLrrt,

Gur'.'ahati.

Shr N'la hcnd ra Kalita,
Distnct & Sessrons J udqc,
Uda lq u ri.

To,

Sub

h
Datcd Gu\r'Ja h ati, the Aprll,2023

Casual leave.

Ref:

Sir,
Wrth rtfcrcncr: to thc aboirc, I am drrccled to ,nform you that your praycr for

casual leave on 11.04.2023 and 12.04.2023 alongwith station leave permission,

with the official vehicle, at own cost, from the evening of 10,04.2023 till the

morning of 18.04.2O23, has bcen granted. Further, the Addl. District & Sessions Judge,

Udalguri, rn her abscncc, the Crvil Judqe cum Asstt. Sessions Judqe, Udalguri and in his absence

Chlef ludrcral N4aqrsIrar.c, Udalquri and in hrs abscncc, the rn-charqc Chief Judtcial N4agrstrate,

Udalgurr shalll rcmain rn charqe of your Court and offir-e n your abscncc.

Your lcLtcr No. Dl(tl) 1757 dtd 5

1 Thc Prolcct l'ldnaqcr, Gauhat H gh Coud-

Aoril, 7A)3
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Memo No.Hc.vtt-o7 lssl3oss/A, dated lL '0 \' 2-0 L)

Copy to

JT. REGISTRAR (VIGILANCE)

y6g 15 fsllhfu lly,

(
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